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12,56 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PROPOSED TALK BETWEEN INDIA AND
PAKISTAN ON KASHMIR

Shri S. M. Banerjee (Kanpur): Under
Ruie 197, I call the attention of the
Prime Minister to the following
matter of urgent public importance
and 1 requesi that he may make a
statement thereon:—

“The reported news about the
proposed talk between India and
Pakistan to resolve the Kashmir
dispute peacefully.”

The Prime Minister and Minister of
External Affrirs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
Sir, as the Housc is aware, we huave
recently had wvisits from Mr. Duncan
Sandys, Minister of Commonwealth
Relations in the United Kingdom, and
Mr. Averell Harriman, Assistant,
Secretary of State in the United States.
We had long discussions with them
akout the Chinese invasion of India
and our need for varioug kinds of
equipment to meet this attack on our
courtry. I am glad to say that these
discussions were fruitful and we hope
to get '‘much of the equipment requir-
ed from the United States and the
United Kingdom as well as some other
friendly countries, I am gratefu] to
these countries for the help they are
glving us in this crisis that we have
to face.
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In the course of my talks with Mr.
Duncan Sandys and Mr. Harriman the
question of our relations with Pakistan
was raised. I told them that it had
always been our policy to have friend-
ly and cooperative relations with
Pakistan because this seemed to us
essentia] not only because of geogra-
phy, but because of our joint history,
culture, language and the many bonds
that had arisen between us during
the long years. We had always aimed
at that and we are sure that this is
the only proper relationship that
should subsist between two neighbour-
ing countries and peoples which have
had such close bonds in the past. The
question of Kashmir was referred to
and we explained to them our oonsi-
tion in regard to it and pointed out
that anything that involved an upset
of the present arrangement would be
very harmfu] tg the people of Kashmir
as well as to the future relations of
India and Pakistan. We were,
however, always ready to discuss
this, as other matters, with re-
rresentatives of the Pakistan Govern=
ment at any level desired. In fact,
we had suggested meetings at various
levels in the course of the last few
months, but no positive response had
come from them.

Mr. Sandys and Mr. Harriman ap-
preciated our position, but stil] sug-
gested that a friendly discussion about
these matters between India  and
Pakistan might be helpful. I was
agreeable to this as indeed we have
been ourselves suggesting some such
meeting for sometime past. I ex=
plained to them again, however, our
basic principles and how it was not
possible for us to bypass or ignore
them,

Mr. Sandys thereafter went to
Pakistan angd came back yesterday
sfier consultation with President Ayub
Khan suggesting that a joint statement
shnuld be issued on behalf of both the
Covernments stating that a renewed
effort should be made to resolve the
outstanding differences so as to enaktle
India and Pakistan to live side by side
in peace and friendship, further stating
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that discussions should be started at
an early date initially at the minister-
ial level and later at an appropriate
stage directly between the Heads of
Governments. We suggested some
variations in the draft joint state-
ment. These were largely agreed to.
Ultimately, the following joint =tate-
ment was issued on behalf of the Gov-
ernments of India and Pakistan:

“The President of Pakistan and
the Prime Minister of India have
agreed that a renewed effort
should be made to resolve the out-
standing differences between their
two countries on Kashmir and
other related matters, so as to en-
able India and Pakistan to live
side by side in peace and friend-
ship.

In consequence, they have de-
cided to start discussions at an
early date with the ob ect of reacn-
ing an honourable and equitabla
settlement.

These will be conducted intia-
ally at the ministerial level, At
the appropriate stage direct talks
will be held between Mr. Nehru
and President Ayub.”

Some IMon. Members rose—

13 hrs.

Mr. Speaker: Is there anything still
to be asked?

Shri S. M. Banerjee: It is not abeut
the statement that the hon, Prime
Minister has made. He has  stated
that the dates have not yet been
fixed 1 want to know when the
meeting of the ministerial level will
take place? Has any date been fixed
fcr that?

Shri Jawaharlal Nehru: No, Sir, no
date has been fixed thus far.

Shri P K. Deo (Kalahandi): Sur,
anxious as we are for a settlement of
this cutstanding question, may I know
if ths meeling is to take place at
Deir.- or at Karachi?
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Shri Jawaharla]l Nehru: All these
matters have not been settled yet.

Shri Hem Barua (Gauhati): May I
know whether Mr. dys hasg sug-
gested any broad basis for efforts to
he made towards a solution of the
outstanding problems between India
and Pakistan ag indicated by the BBC
broadcast this morning to the effect
that the broad basis is that the
Jammu and Kashmir State be parti-
tioned; if so, how far this is true?
Thiy is a BBC broadcast. That is why
1 want to know it from the Prime
Minister.

Shri Jawaharlal] Nehru: I am glad
the hon, Member has drawn my atten-
tion to this broadecast. I have ' not
heard it. All T can say is, the broad-
cast has no basis or foundation.
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M- Speaker: Order, order. Shri
Kamath,

Shri Hari Vishnu Kamath (Hoshan-
gabad): Has the attention of the Prime
Minister been drawn to cerlain ten-
dentious rcports in this morning’s
papers, emanating from Rawalpindi
regarding the basis of settlement in
the course of which plebisecite and
partition Poth have been mentioned;
and, if so, can the House take it that
as matters stand between the two
governments at the moment there has

been no talk or understanding about

this matter prior to the talks that
might ensue later?

Shri Jawaharlal Nehro: I am sorry
1 have not read all that the news-
papers may contain this morning; I
did not have the time to do that. I
only saw a little ahout it; so I cannot
spreifically refer to that. But, as I
said, when the hon, Member referred
o the BHC broadcast which I have
not heard, any such statement is com-
pletely without foundation. Our talks
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Compensation
(Amendment) Bill
were concerned only based on our
mecrting and discussing it. It was not
for Mr. Sandys or anyone else to sug-
gest what kind of talk we should have
and what manner of talk we should
have. I have to'd them, what I have
stated here, that for the last two
montis, certainly even earlier, we
have suggested wvarious meetings at
official level, at ministerial level; but
there was no positive response to
that,

Shri Hem Baruma: [ want to seek one
clarification.

Mr. Speaker: Not now, We shall
proceed with the other business,

13.04 hrs.

WORKMEN'S COMPENSATION (AM.
ENDMENT) BILL—contd,

Mr. Speaker: We shall resume fur-
ther consideration of the Woskmen's
Compensation (Amendment) Bill. Shri
S. M. Banerjee.

Shri S. M. Banerjee (Kanpur): Mr.
Speaker, Sir, I rise to support this
Bill. I am glad that certain amend-
ments which were suggested both by
the Opposition and the members of
the ruling party have been accom-
modated in this Bill. I have certamn
observations to make and I wish the
hon. Deputy Minister replies those
points when he replies to the debate.

Sir, I am happy that the amending
Bill which has been brought now by
the hon. Deputy Minister also em-
braces those cases of occupational
diseases. Much has been said in this
House about occupational diseases.
My hon, friend Shri Kachhavaiya
mentioned clearly about a rayon fac-
tory at Nagda. I have experience of a
rayon factory in Kanpur. I know
that because of the fume—we do not
call it gas, we call it fume—that comes
out in the various departments any-
body who works there gets an attack
of paralysis—that is the report of
many good doctors—after five or six



